CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

eview Application No.355 of 2001 In
Original Applicaticon HNeo.1447 of 2000

New Delhi, this the/ﬁ#\day cf Necvember, 2001

o HON'BLE MR.KULDIP SINGH,MEMBER(JUDL) Yi%
L HON'BLE MR. M.P. SINGH, MEMBER (A)
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... Review Applicant

o

Versus

Centroller of Accounts,
Yrincipal Accounts,

Government of Delhi, Mori Gate,
Delhi, ‘

oy

e

The Government of belhi,

- through: Principal Secreta
2 Sham Nath Marg, Civil Line
T o Delhi.

ry (Finance)
s,

3. Union of India,
through: The Secretary,
Ministry of Home Affairs,
Government of India,
Morth Block,
New Delhi. . ..Hespcndentso

ORDER BY CIRCULATION

3 , . . ..
Hoa ble Mr. Xuldip Singh, Member (J4)
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The present RA No.355 of

by - the applicant for review of the order passed in QA
Y, 1447 of 2000 on 16.8.2001.
2. By Tfiling he present RA the applicant has

tried toc re-argue the whole case again. All the grounds

0 taken by the applicant while
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ken 11 the HA were

+ o
v
arguing "the OA and the same were dezslt by this ‘Iribunal

det

3

d1. No fresh error has been pointed cut which may
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call for review of the order and mocresc the HA doez not

cocme within the ambit of Order 47 Hule 1 CPC read with

Rule 22(3)(f3(i) of the Administrative ITribunal’s Act.
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2. In view of the above, ncthing
RA, which 1is accordingly dismissed.
(M.gy Singh)
Member (A)
Rakesh

"\S._Z'/\J
(Kuldip Sinzh)
Member (J)




